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No. O.A. 350/01323/2017 Date of order: 22.9.2017

" Present: Hon’ble Mr. A.K. Pattnaik, Judicial Member 3
- Hon’ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant : Mr. P. Guria, Counsel
For the Respondents - : Nohe
O RD E R (Oral)

_/A.K. Pattnaik, Judicial Member:

Heard Mr. P. Guria, Ld. Counsel for the applicant. i
2. ThlS OA has been filed by Mr. Pradip Kumar Bose challengrng
rmpugned postrng order of transfer of 12 (Twelve) employees along wrth the
'applrcant where the applrcant is in the verge of his retirement i.e. hrs date of
superannuatron is 31 8 2019 and he has less than two years to retire for
| serwce He aIso alleges that those persons who are longest stayees ll't the

-;‘p‘r‘esent ;p'laoe 'of-postrn‘g have not been transferred, whereas he has b_een

transferred. This' O.A. has been filed praying for the following reliefs:

“ly Issue a direction upon the concerned respondents, each one of

them their men, agents, subordinates to forthwith stay the operation

of transfer of the applicant being SI. No. 3 of Posting order on transfer
dated 29.5.2017 being Posting order No. SER/P- KGP/EC/235/1/Com. .
Clerk/66/2017.

) Issue an order directing the respondents, each one of them therr
men, agents, subordinates to certify and transmit to this’ Hon’ ble -
Tribunal relevant documents pertaining to the present case so that.
conscionable justice may be administered by directing them to
forthwith stay the transfer of the applrcant from Shalimar SHM (G) to
GGTA (BO). _
I1l)  Costs of and/or incidental to this application to be borne by the
respondent.

1V) Such further and/or other order or orders be passed and/or )
direction or: drrectrons be given, as to this Hon'ble Tribunal. may deem
fit and proper. "

3, The facts in a nut shell as per Mr. Guria, Ld. Counsel for the applrcant
are that the applrcant Jorned the post of Goods Guard at Shalrmar on

30.9.1982. On 1. 10.1982 he was transferred from Shalrmar to’ Santragachr
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Thereafter he was transferred from Santragachi to Dasnagar on 9 2 1983
He was agarnst transferred on 1.10.1983 from Dasnagar to Shahmar On
24 9.2005 he was transferred from Shalimar to Bagnan On 10.2.20.10'ahe
was transferred from Bagnan to Shalimar. On 29.5.2017 another transfer
order was rssued transferring him from Shalimar. He preferred a
represen'tation dated' 8.9.2017, which is still pending consideration.
4 Mr Gurla Ld Counsel for the applicant submrtted that the grievance -
' 'of the applrcant Would be more or Iess addressed if a specific order is

passed by drrectrng the concerned authorrty re respondent No 4 to{
vvdlspose of the representatron dated 8. 9 2017 wrthrn a speorflc trme frame.
5 Therefore we drspose of this O. A by drrectrng the respondent No 4
" that if any, such representatron as clarmed by the’ apphoant has beer
"preferred on 8 9 2017 and the same is still pendrng consideration, then the
sarne may be oonsrdered and drsposed of within a penod of four weeks
from the date of reoerpt of thrs order.
6. Though we have not entered into the merits of the case still then wef
hope and trust that after such oonsrderatron if the applicant’s grlevance rs; ,
found to be genuine then expeditious steps may be taken by the ooncerned

t .

respondent No. 4 within a furtner period of 6 weeks from the date of such .
consrderatron to extend:the benefits to the applican‘t 'However ifin th'e
meantime the said representation stated to have been preferred on
8.9.2017 has already been drsposed of then the result thereof be
communioated to the applicant within a period of 2 weeks from the date of
receipt of a copy of this order. -
7. With the aforesaid observation and direction, the O.A. IS -di‘sposejd'
of.

8. As prayed for by Mr. Guria; Ld. Counsel a copy of this order along
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'-'wrth paper book be transmrtted to the respondent No. 4 by speed post for

: 'whrch Mr Guna undertakes to deposrt necessary cost in the Regrstry by the

next Week,

9.  Status quo as on date so far as the applicant's continuan;ce ﬁin hi‘s_

present place of postrng will be malntalned till the representatron is

considered and disposed of and the result thereof communrcated to the

applicant.
/ .
Dr. Nandrta Chatterjee)j' | | (A%(’Frattnark)
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